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MR. SPEAKER: Don't record any-
thing. You will have an opportunity
to discuss the Presidents Address and
you cen avail of that opportunity....
(InteTruptions)

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): T
the Speaker so desires, perhaps anr
appropriate day can be fixed and two
hours allotted for a discussion....
(Interruptions)

MR, SPEAKER: Nothing has been
recorded. I cannot decide this matter
just now; it has to be decided by the
Business Advisory Committee. I will
place it before the Business Advisory
Committee. Shri Manohar La’I

.

**Not recorded.
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